
BEFORE THE ADJUDICATING AUTHORIW.:" NATIONAL COMPANY IAW TRIBUNAL
INDORE BENCH AT AHMEDABAD

COURT 1

rPlM Pl z],of 201e [cP(tB] s12 of 201e1

Coram: MADAN B. GOSAV!, MEMBER (JUD|C!AL)
VIRENDRA KUMAR GUPTA, MEMBER (TECHNICAL}

ATTENDANCE.CUM-ORDER SHEET OF THE HEARING THROUGH VIDEO CONFERENONG BEFORE THE
INDORE BENCH AT AHMEDABAD OF THE NATIONAL COMPANY LAW TRTBUNAT ON O4.12.2p20

Name of the Company: Harra Polypack
Yls

Soubhagyalaxmi Foods Pvt Ltd

9 of thg lnsolvencv and F-ankruptcv Code

ORDER

The case is fixed for pronouncement of order.

The order is pronounced in open court vide separate sheet.

GUPTA)
IER CIINICAL)

B,gosAvr)

the 4tr of December ,2020.
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2. Learned Counsel Mr. Pradeep T\rlsi+n on behalf of the Operational

Creditor and narrated these facts, Our attention was also drawn to the
.:

copy of invoices, statement of account, purchase order etc. in support

- ' of its claim. It was also claimed that notice under Section 8 of IB Code,
j.' 

-

2016 had duly been served on the Corporate Debtor. It was also
i

claimed that affidavit as required under Section 9(3XbI of IB Code, '

iO16 had also been fiIed wherein it was stated that Colporate Debtor

had not given any notice of dispute relating to outstanding amount. It

was also submitted that name of IRP has not been proposed as it was

not mandatory in case of application filed under Section 9 of IB Code, :

4ndthisAdjudicatingAuthoritycou1dappointthesame.
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behalf of Corporate 'Debtor :

.:;l:.t". "'
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\fl
i, g#f Learned Counsel Mr. Rqiat Iohia on

ippti""tion-remains blank. It was also claim-ed that there was a dispute

between the parties, hence, this petition was liable to be dismissed.
.,

However, our query from thb bench that whether any dispute had begn



We have considered the submissions made by bdth sides and materia!

on record. tt is not in dispute that goods have been supplied long back

which have been retained by the Coqporate Debtor. Part payments have

, also been made. No cogent material has been brought on record by way

of correspondence or otherwise to sho-w that there exists a dispute

. between thg,parties prior to receipt of notice under Section 8 of IB

Code, 2OL6. The technical pleas taken by the Corpo13tg Debtor are not

of any substance so as to vitiate the proceedings initiated under'

Section 9 of IB Code, 2016. Affidavit under Section 9(3Xb) of IB Code,

2016 has been filed. Considering over all facts and,cfrcumstances of
r | ,.

' 'the Case; we are of the'view that this petition deserves to be admitted

,l

Thus, this petition is admitted and we order as under:



2,

':
, :.

CP(lBl No. 51219 INCLT/2019

-l .: .'
1-

Code, 2A16 is declared for'prohibiting all of the following in terms:

on 14(1) of the Code,
1.: ' of Secti

l

the institution oi suits or continuation of.:. ..pending suits or proceedings against the corporate
debtor including execution of any judgment; decree

(b) : transfedrg, ' encumbering, alienating or
disposing of by the corporate debtor any of its assets
or any tegat rrght or beneficial interest therein;

(c) any action to foreclose, recover or enforce any
: security interest created by the corporate debtor in' , l ., ;esp""ioiG piop"rtv it 

"traittgany 
action und.er ther 

'

s'approve
.. i

Process or

Debto







, 11.

4th Day of Decemb€r, 2O2A.


